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Hon *ple Mr.Justice U.C.Srivastava=V.C.
Hon'pble Mr. K. OGbayya -A.M, y

(By Hon'ble Mr,Justice U.C.Srivastava-v.C.)
This is an application for reviewing the order

dated 29.5.92 as the substitution application was not

given in t ime, the app lication was abated. The applican

moved the substitutiocn applicatinylongwith the
condonation and setting-aside the abatement stating
the circumstances undeér which the same was not done
earlier. The cause shown in the affidavit is sufficient|
and accordingly the gelay is condoned, The abatemeﬁt |
is set-aside and the substitution application is enter-
tained and is allowed, Let the name of the applicant
be struck outj%aﬁélace of heirs and le'gal representati;
ves who have moved this application be substituted,

Of fice/Jto proceed. L{/
V’“"\”}'})\”/ Vice Chairman.
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